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Nene appeard for the applicant mer the
applicant is presant im persen, However Mr,
R,Co.Rath, ld,Standing Counsel is peesewnt,

By filimg Meme 4td4,39.5,85, the Id ,Standing
Counsel havé drawn our metice te our erder dtd,
2a.1.95i§§§; we'béggiqranteﬁ lkberty te the
applicaﬁt te withdraw the caga. Byt having net
been filed any withdrawal Meme se far, it appe -
ars that the applicant is met interested +e
prosecute the case,

In the aforesaid oremises this O.A. is dis-

missed on account ef non-prosecution,
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